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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENC'H, 

NEW DELHI 

ORIGINAL APPLICATION NO. 294 OF 2023 

IN THE MATTER OF: 

Prasoon Pant & Anr. ...Applicant 

Versus 

Uttar Pradesh Pollution Control Board & Ors. ...Respondents 

Short affidavit in reply on behalf of respondent no. 20 

To the application under Section 14 and 16 of the National Green Tribunal 

Act, 2010 & submission for deletion of party from the array of respondents 

I, NEERAJ TYAGI, S/o Late. Sh. Raghuwar Dayal Tyagi, aged about 45 years 

Partner of Vaishali Inn, the registered office at 339A, Sector - 4, Vaishali, Ghaziabad 

—201010 presently at New Delhi, do hereby solemnly affirm as under: 

1. That I’'m the Partner of Vaishali Inn and is being mentioned as respondent 

No 20, in the OA No 294/2023 before this Hon’ble Tribunal. 

2. T'am well conversant with the facts and circumstances of the present case 

3. AssuchIam competent to swear this affidavit on behalf of the respondent 

No 20. 

4. That the facts mentioned in the objections are true and correct to the best 

of my knowledge and belief and nothing material has been concealed 

therefrom.
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@ 
MOST RESPECTFULLY SHOWETH: 

1. That the Respondent herein is carrying out bona-fide hotel business which 

has been serving the people for over 12 years and has earned a good reputation 

both in terms of business and service provided. who earn their living by way 

of their legal business activities. 

2. That for the purpose of brevity, the facts of the case are not elaborated in 

details but quoted in the paragraphs as and when required. 

3. That the aforesaid matter is pending before this Hon’ble Tribunal and the 

Answering Respondent is impleaded as Respondent No.20 in the 

aforesaid Application, (Notice No H01964/C-1/S1 No-1190 dated 17-10- 

2023 in the Notice issued by UPPCB) and seeks liberty of this Hon’ble 

Tribunal to file the present Short Reply. 

4. That the Answering respondent if directed by this Hon’ble Tribunal shall 

file a detailed affidavit on any other relevant point under consideration by 

this Hon’ble Tribunal. 

5. That it is respectfully submitted that the Respondent has all requisite 

permissions and more specifically with regard to NOC from UPPCB for the 

property and is not violating any law regarding the running of the Hotel. 

6. That further, it is submitted that the Respondent took Consolidated Consent 

to Operate and Authorization certificate from the Regional Office, Ghaziabad 

of the Uttar Pradesh Pollution Control Board (UPPCB). A copy of the No 

Objection Certificate is annexed hereto and marked as Annexure R-1.
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7. The answering Respondent submits that the competent authority i.e. UPPCB 

after due verification and consideration of documents submitted has granted 

permission as well as no objection. 

8. That it is further submitted that the answering Respondent has paid the 

appropriate charges and fees for the same and the said permission is valid 

from 30-09-2023 to 31-07-2028. 

9. That the answering respondent humbly submits that the hotel has not caused 

or been reason to cause pollution due to its operation. 

10. That it is further submitted that the hotel of the answering Respondent has 

obtained appropriate permission and is operatingas per law. It has appropriate 

permission/s to operate as a hotel, has necessary clearances, example from the 

Hotel Registration Under the Sarai Act, Electricity Department, Fire 

Department etc. The answering respondent is obliged to provide any of the 

said licenses/permissions if this Hon’ble Tribunal orders so. 

11.That the hotel of the answering Respondent is legitimate and is not causing 

air, water or sound pollution. 

12.Itis further submitted that the Application against the answering Respondent 

is malafide and the Applicant has named the answering Respondent without 

any due diligence or verification of facts
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13. That be as it may. it is submitted that the answering Respondent. who is 

impleaded as Respondent No. 20 to the aforesaid Application (Notice No 

H01964/C-1/S1 No-1190 dated 17-10-2023 in the Notice issued by 

UPPCB) be dropped from the present proceeding as the aforesaid Application 

qua the answering Respondent is not maintainable and is incorrect on facts 

and law. 

141 Vaietai Hote « Revorv 

7 J 

RESPONDENT 

Through 

frsre?. el 
Aditya Kishor Tyagi * Anand Kumar V 

(D/4583/2016) (D/598/2017) 

Counsels for the Respondent No. 20 

AP Legal Chambers, 
Advocates & Solicitors 

G-70,LG - 04, G - Block, 
Sector — 63, Noida — 201301 

M. No. +91 9210248080 

Email: aplegalchambers@gmail.com 

VERIFICATION 

I, Neeraj Tyagi, S/o Late. Shri. Raghuwar Dayal Tyagi aged about 45 years, R/o 

House No. 101, Village Post Makanpur, Indirapuram, Ghaziabad, do hereby verify 

that the contents of the short reply are true to my personal knowledge and that I have 

o 
DEPONENT 

not suppressed any material fact.
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI 

ORIGINAL APPLICATION NO. 294 OF 2023 

IN THE MATTER OF: 

Prasoon Pant & Anr. ...Applicant 

Versus 

Uttar Pradesh Pollution Control Board & Ors. ...Respondents 

AFFIDAVIT 

I, Neeraj Tyagi, S/o, Late. Shri. Raghuwar Dayal Tyagi aged about 45 years, R/o 

House No. 101, Village Post Makanpur, Indirapuram, Ghaziabad, solemnly affirm 

and declare as under: 

1. That I am the partner of Vaishali Inn, which is being mentioned as 

respondent No 20, in the OA No 294/2023 before this Hon’ble Tribunal. 

2. Tam well conversant with the facts and circumstances of the present case 

3. Assuch I am competent to swear this affidavit on behalf of the respondent 

No 20 

4. I’'m advised to stated that the conditions of Section 65B of the Indian 

Evidence Act, 1872 are complied with in filing the accompanying short 

reply which consists of printouts. I state that no manipulation has been 

done in the same. 

el R 
2\ & Oacta tni, G B g 
RO
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S 1 state that 1've taken print outs of the relevant page(s) from the internet 

as downloaded by me on my computer. | state that the print out(s) were 

la\;cn using the computer, which was operating properly and was under 

my lawful control. I state that the computer is being regularly used to send 

emails and electronic communication in the ordinary course of its use. 

6. That the facts mentioned in the objections are true and correct to the best 

of my knowledge and belief and nothing material is concealed therefrom. 

' 

DEPONENT 

VERIFICATION 

Verified on this 18" Day of December, 2023 that the contents of the present reply 

are true and correct to my knowledge and belief and nothing material is concealed 

therefrom. 

DEPONENT 

Signature Identified By 

Anand Kumar V 

D/598/2017
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g Uttar Pradesh Pollution Control Board 

é "‘ @ . Wuilding. No TC-12V Vibhuti Khand, Gotnti Nagar, Lucknow-226010 

s Phane 0422.2720828,272083 1, Fax 0522-2120764, Emall: info@uppch in, W hite. www appebcom 

nzmlux-pcn/Ghni-badififi-cnm)/c
i'b‘/imu-/cflif,mmnozf T Date: 30/09/2023 

To, 

M/s 

VAISHALI HOTELS AND RESORTS 

Plot No 3394, Sector-4, Vaishali, Ghaziabad.,G HAZIABAD, Application Id- 5 
19334 

£l AR 

Consolidated‘Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated % 

revention & Control of Pollution) - 
Consent & authorization) (Fresh) under Section-25 of the Water (Pi 

nder Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 
Act, 1974 and - 

°% 

T % R 
% 

% CCA is hereby granted to VAISHALI HOTELS AND RESORTS located at Plot No 3394, Sector-4, z‘ 

* Vaishali, Ghaziabad.,GHAZIABAD,. subject to the provisions of the Water Act, Air Act and the orders z 

that may be madé further and subject to following terms and conditions :- g 3 

1. . This CCA VAISHALI HOTELS AND RESORTS granted for the period from 30/09/2023 to 

31/0742028 and valid for manufacturing of following products. A* 

‘Is” " [Product Quantity Unit b 

|No 

1__|HOTEL-20 ROOMS |20 [Niimbers/Day 

95&{5‘!&' \ynur(l’reventinn and Control of Pollution) Act -1974 as amended :- 

ily gufp_fity}of effluent discharge (KLD) = 
?’} 

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point = 

‘Domestic e 8 Sewar Line ' Sewar Line 

(i) Trade Effuent Treatment and Disposal -The applicent shall operate Effluent Treatment Plant consisting . 

/secondary and tertiary treatment a8 is required with reference to influent quantity and quality. 8 

of primaty/secon 
In case:of stoppage of functioning of ETP, 

(iiii) The treated effluent shall be recycled to the maximum 

+ . prescribed under Envi 
A ¢ 

for gardening eteQuality of the treated effluent shall meet to the following gsneral 

: ronment (Protection) Rules, 1986 and applicableto the unit from time~to-time = 

production has to be stopped immediately and this Board has to 

be intimated byfax/phone/email with a report in this regard to be dispatched immediately. 

extent and should be reused within the premises 

and specific standardsas 

Industrial Effluent Quality Standard 

S.No. Parameter Standard 

1 CcoD 260'ma/t 

2 BOD 30 mgll 

3 OIL & GREASE 10 mgl/l 

207



G, 
stopped imanicdiately and this Board has to be intimated by fax/phone erail with a feport in this regard £6 be 
dispatched immediately. 

(v) The. tnnted sewage shall be reused in gardening as far as possible. The 8TP shall be maintained 
ccnlmnmxsly s0 as to achieve the quality of the treated sewage to the following standards. 

aaid 

: S No. Plrnmcrerl Standurds ol J 

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amenided :- 
i) The applicant shall use following fucl and install a comprehensive control system consisting of control 
cquipment as required with reference to generation of emissions and operate and maintain the same 
continuusly so as to achieve the level of pollutants to the following standards. 

Air Pollution Source Details 

Type of fuel | Stack no Control Height of 
Polllninn Device glt‘atk 
Source 

Emmission Quality Standards 

ls No. ] Stack no | Parameters ] Standards ] 

gc of functioning of air pollution control equipment, productwn has to be stopped Infcésc‘o 
" imniediftelyand this Board has to be intimated by fax/phonefemail witls a report in this regard to'5e 

d.ispatchgd immediately 

(ii) The unit will not use any type of restricted fuel. 
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis 
mquuqi;fo: meeting the ambient noise standards for night and day time as prescribed for respccuve 

areas/zpéu (]ngustnnl Commercial, Residential, Silence) which are as follows :- 

Day time*: from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. ™ * 

Standards for | Industrial |Commercial| Residential |  Silence 
Noise level in AYea Area Area Zone 
db(A) Leq 

¥ 3 Day |Night| Day |Night| Day |Night| Day.|Night 
A IR E Time | Time | Time | Time | Time | Time | Time | Time 

: 75 1 70 | 65 | .55 | :5584445:] 50 40 - 

4. Essential documents to be submitted by the Industry/Unit as Applicable :- 

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. 

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area. 
-5, Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 

6. Unit has to.comply with the following specific & general conditions. Non compltinge of any provision of 
* “this CCA and provisions of the Water Act, Air Aet and Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. 

o3 lnwphancc 10 the G.0 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of . 

Enmonmmt. Forest and Climate Change, Uttar Pradesh. You are direeted to deyelop Miyawaki Forest as 

per the SOP available stURL: hl.tp.//www uipecp.in/TrainingSession.aspx for ensuring timely compliance of - 
i this direction, you are hereby directed to submit a bank guarantoe with mimmmn vahdnty ot‘oue yeqrofthe 

N
 

% 

e 

B
 

o 
B 
i
t
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THE VAISHALI INN 
(Unit of Ve hali Hotels and Resofts) 

PR 
EHOTEL 

e TAAT awd, 

g e AR R AT, 

Rfzr e A 12 o, R 12, 

Ayt AT, TEAS - 226010 

P 377 o A /8T 1100 /1o fdo/ 2023, FAE - 17/10/ 2023 

SfrT Y, S G TR T TEAT- HO1964 - 1/ aTo -1190/ Tafe #fo/ 2023, T 

17/10/2023, ST F qTAYT WTF AT I et 06/11/2023 A1 ITH §AT | 

afim:fi,wuz\ifiwirmflm
%fiwfiWiffiflMfi.mw 

330 A4, dereh, RS, 7 mfiwmmmflwgmfluoczmfi
 ANNEXURE 
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fimfiifim@w%mfimwg%:fi

 

Wfiflwflwfimalfim
afifiwfifimqfi%fim
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mfififlfifiglfimq&fi
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m%u 

o7 % % AT POLLUTION NOC, SARAI ACT LICENCE qAA N 

m:mfl%mz%mm
afiflfimmmeum

wamfiflfiw 

e 9T | 

st afy v e 

@ 339A, Sector-4, Vaishali, Ghaziabad- 201010 (U.P.) 
» +91-1204243011, 4243014 ' 
2 +91-9958258080 
= thevaishalinn@yahoo.in 

e —
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BEFORE THE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. /APPEAI 294 OF1023 

INRI 

Prasoon Pant & Anr., ...Applicants 

VERSUS 

Uttar Pradesh Pollution Control Board & Ors. espondent(s) 

KNOW ALL to whom these presents shall come that |'WE. NEERAJ TYAGI, Partner, Vaishali INN the 
above-named respondent No.20, do hereby appoint hereinafler called the advocate(s) to be my/our 
Advocate(s) in the above noted case and authorize: 

Name of the Advocates Enrolment No  Contact No 

1. Adv. ADITYA KISHOR TYAGI D/4583/2016 9210248080 

2. Adv. ANAND KUMAR V. D/598/2017 8939605801 

Address: AP Legal Chambers, Advocates & Solicitors, G - 70, LG - 04, G — Block, Sector - 63, Noida 

e-mail - aplegalchambers@gmail.com 

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be 
tried or heard and also in the Appellate Court including High Court subject to payment of fees separately for 
each court by me/us. 

To sign, file, verify and present pleadings, appeals, cross-objections or petitions for executions review, revision, 
withdraw compromise or other petitions or affidavits or other documents as may be deemed necessary or proper 
for the execution of the said case in all its stages subject to payment for fees for each stage. 

To file and take back document, to admit &/or deny the documents of opposite party. To withdraw or 
ccompromise the said case or submit to arbitration any differences or disputes that may arise touching or in any 
manner relating to the said case. To take execution proceedings. 

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and to do all other acts and 
things which may be necessary to be done for the progress and in the course of the prosecution of the said case. 

To appoint and instruct any other Legal practitioner or person authorising him to exercise the power and 
authority hereby conferred upon the Advocates whatever they may think fit to do so & sign the power of 
attorney. And I have signed all the documents in the present case. 

And 1/we the undersigned do hereby agree to ratify and confirm all acts done by the Advocates or their 
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. And 1/we undertake 

that/l/we or my/our duly authorised agent would appear in court on all hearings & will inform the Advocates 
for appearance when the case is called. And 1/we undersigned do hereby agree not to hold the advocate or his 

substitute responsible for the result of the said case. The adjournment costs whatever ordered by the Court shall 
be of the Advocate he shall receive and retain for him. 

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to 
be paid to the advocates remaining entitled to withdraw from the prosecution of the said case until the same is 
paid up. The fee settled is only for the above case and above court for a period of three years only. l/we hereby 
agree that once the fee is paid I/we will not be entitled for the refund of the same in any case whatsoever. 

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the contents of which have been 

understood by me/ us on this the 18" December, 2023. S Vaistau ol & Resout 
Identified and Accepted subject to terms of fees. 4 - 

7 4 gel). (@ 
(ADVOCATE)(ADVOCATE) (CLIENT) 

Adv. Anand Kumar V. Adv. Aditya Kishor Tyagi 
D/598/2017 D/4583/2016
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